w 38

- ,S\\

/:Njggghkg THE HON’BLE NATIONAL GREEN TRIBUNAL (WZB),
& Reg. No. /\ = AT PUNE.

& 28612014 Ay
e g Exptry date '“‘._" . ‘,_
» 28/02/2029 ¢ Q Gl

\-@q@ S ;ﬁ Appeal 24 /2025

-~

. ———

-~ -
S e

White Raj Resorts Pvt Ltd, ... Appellant
Versus
Goa Coastal Zone Management Authority& Ors ... Respondents

ADDITIONAL AFFIDAVIT ON BEHALF OF THE APPELLANT

[, Mr. Vladislav Bogomolov, 42 years of age,
manager of White Raj Resorts, residing at Ruby, Canacona, Goa

The Appellant in the above Appeal do solemnly Affirm and state as under.

1. This Hon’ble Tribunal was pleased to direct the Appellant to file
an Additional Affidavit and show the Nexus between Respondent
No 2 Mr Suraj Ballikar ( Aka Suraj Balekar) and the Respondent
No 3 Mr Mansur Shaikh.

2. Through this Additional Affidavit, the Appellant craves to produce
the Copy of Miscellaneous Civil Appeal 2753/ 2024. A copy of the

said MCA is hereto Annexed and marked as Annexure A-4.
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3. In the said MCA filed before the High Court of Bombay at Goa. In
Paragraph 3 the Respondent No 2 has mentioned that Respondent
No 3 is his authorized representative. “The Applicant states that
on 18 th August 2023, the Applicant applied for permission/
approval to the Goa Coastal Zone Management Authority for

- erection of temporary structures ie. 25 cottages and 1 shack in
S/ ) ;
/:','[)!,-:,‘,I\\;\\.ﬁ/{?‘;//' Survey No 80/1 of Nagorcem, PalolemCancona Goa in terms of the
o 1S
el \:&./L’ . . . ;
.GOA\/\\,// CRZ Notification 2011, as amended from time to time. The

Applicant states that due to his personal difficulty he had

authorized one Shri Mansur Shaikh, resident of House No 100,

Colomb, Palolem Canacona to prepare and pursue the

applications to secure all due permissions as required from the

competent authorities in accordance with Law.” (emphasis

supplied).

4. Thus upon a bare perusal of the above Paragraph in the MCA the

nexus between Respondent No 2 and 3 becomes very clear.

page 2/3
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Adv for the Appellant:

FOR WHITE RAJ RESOR T
Solemnly Affirmed at e MR
Goa »\JQ’]\V

orised Signatory
e 8 4L\ /

. On this 20t Day of February 2025 '“}336\()[‘(\@ LOV . MAN kﬁe_&

VLAO\GLAY
for the Appellant
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Shivshankar Swaminathan
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Annexure A-4

HIGH COURT OF BOMBAY AT GOA
T~ Presentation Form

\

Regip N‘lnlber [Year :
tion Number/Year t 9094

#Ca — —— -
so TYDE : MCA Nature : Civil/ Criminal
If
InterlOcutory Application , Main Matter Details
C
ase Type : f\& M‘ -fVPMNumber I/~ Year: D2 2

#
(IfNO - LL&(X [‘)JCXLF Woaen. o
I’Elamsat:oxmnsu tion, Provide Lode *)

Address : H-nNo Qéal,’D(‘J‘Lluoac[a/, Qu Lpem,
({@ o uO?) Jof
Nationality #District  : Sowlth loa

Occupation : 13w S 1Lt ™ManTe] No./Telex No./Fax No. :
Age : 2R Gender: MalefEemale  Caste:

Email Id

#Advocate Code*/Name Aél A—W A Eﬁ,g(ﬂ_ﬂ‘
Res ails

#Name 3 Dk E = vt [4d

(If Orgamsanon/msmtumo rovide boae ~)

Address Eulflﬁ MW M [A/va/co/mﬁv, 500\/
Nationality : #District Loutls

Occupation : Tel.No./Telex No./Fa¥, No. :
Age Gender: Male/Female  Caste:
Email Id

Advocate Code*/Name

Classification Details

#Act Codel*: Under Section:

Under Section:

#Bench : Single/Dlvision/Fullt

Act Code2*:

Document Pages :


Shivshankar Swaminathan
Annexure A-4


Valuation for Jurisdiction:
Valuation for Court Fee : fq¢ 250 / —_
#Subject Category Code*(For Main Case) :

In case of Interlocutory Applications

Purpose : o
Fee Detalls
Memo Fee : ~ VP Fee
Afﬁdaﬁt Fee : ; CC Fee
Additional Fee
Lower Court Details , if any
Court Authority : '
Case Type/Number /Year :

Date of Iinpugned Order/judgement : -

~ Lower Cbﬁrt]ildge Name
- -and D‘esigl_latidn' S KR
Conviction Date ' d Yeair of Sentence

Police Station - FIR Number/Year :

Whether copy of caveat files by Respondent/Opponent received by the
Petitioner/Appellant : YES/NO
if YES date if receipt of copy and Caveat Number:

Whether any petition on the above subject has been filed by the
Petitioner/Appellant/Aplicant : YES /' NO
if YES, please state the numbers :

-

Signature of Advocate Signature & Name of person

presenting for petitioner

Filing Accepted
Signature of Scrutiny Officer - Signature of data entry clerk

* For Codes Please see the Code Lists
# Fields are Mmdatog
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5. a) Whether proceeding is filed
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10.

11.

12,

v

2) Whether full Court Fee s paid
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is given for payment of deficit
Court Fee. o
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a) For Junisdiction
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for filing it subsequently.

a)Whether Mandatory Deposit
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given to make it subsequently.
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of annexures certified as true
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- Cri. App. P./Application/Revision
vy,

14. (2) Whether statement is made that
00 Appeal/Application has been
ed previously in the same matter

(b) If yes, whether a copy of the
order is annexed.

15.  Whether partiéﬁlars of Counter Case/
Cross Case are given.

16.  Whether applicatien is duly verified :
on Oath or Affidavit.

17. Whether original complainant is
made party.

18. (a) Whether a copy of Application is
.- servedonP.P.
" (b) If not, whether undertaking is
g ) given ?

Yes No. N.A.
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(Name & Signature)
Advocate/Party in person
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IN THE HIGH COURT OF BOMBAY AT GOA

M. C. A. No. /2024
In
Appeal from Order no. 16/2022

SURAJ BALEKAR ... Applicant

VERSUS

WHITE RAJ RESORTS PVT. LTD ... Respondent
INDEX

Sr.No.  Particulars Exb Pages

Ol. Application 1-9

02. GCZMA permission R3/A Io-1%}

03. Permission granted 18-)9

by the Canacona

Municipal Council R3y/B

24" October 2024 Adv. For the Applicant

AMIRA ABDUL RAZAQ



V¥ THE HIGH COURT OF BOMBAY AT GOA

L

M. C. A. No. /2024

In
Appeal from Order no. 16/2022

SURAJ BALEKAR

Major in age, 38 years of age,
Married, business man

Resident of H. No. 262, Deulwada
Quepem, Goa 403705 Applicant

VERSUS

WHITE RAJ RESORTS PVT. LTD

A private limited company represented
Herein by its duly authorised officer
Mr. Vladislav Bogomolov

Son of Mr. Jha Arun Kumar

Aged 36 years, services

Ruby residency

Chaudi, Canacona, Goa Respondent

IN
AFO No. 16/2022

WHITE RAJ RESORTS PVT. LTD
A private limited company represented
Herein by its duly authorised officer

Mr. Vladislav Bogomolov
Son of Mr. Jha Arun Kumar
Aged 36 years, services

Ruby residency

Chaudi, Canacona, Goa ... Appellant

Versus

o



1. DR. SHABA RAMA NAIK GAONKAR
Alias Chandrakant Rama Naik Gaonkar
Major in age, aged 60 years, married.
Business, resident of Flaf no. H-B-4-D,

5" Floor, Ruby residency Canacona.
Goa 403702

2. MR. VINOD NAIK

Major in age, 53 years, married,
Businessman, resident of House No.
2136, Agalli, Gogol, Margao - 403601

3. MR SURAJ BALEKAR

Major in age, 38 years of age,

Married, business man

Resident of H. No. 262, Deulwada

Quepem, Goa 403705 ... Respondents

(Addresses are registered addresses for service)

APPLICATION ON BEHALF OF
THE APPLICANT /RESPONDENT NO. 3
IN AFO 16/2022, IN TERMS OF THE
ORDER DATED 9™ NOVEMBER, 2023,
TO UNDERTAKE TOURISM RELATED

ACTIVITIES

MAY IT PLEASE YOUR LORDSHIP
The Applicant abovenamed/ Respondent no. 3 in the AFO

no. 16/2022, most respectfully states and submits as

follows:

1. The Applicant is filing the present application in terms

f the liberty granted by this Hon’ble Court in its order
0

LY

%&f’
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dated 9" November, 2023 in the above Appeal from Order.
The relevant portion of the said order is extracted

hereunder:

3 The Trial Court has held that the plaintiffs,
that is the respondents herein, are prima [acie 1n
possession of  the suit property. The appellant has
been injuncted from interfering with the respondents
enjoving the suit property. Accordingly, at least at
this interim state, no case is made out by the
appellants to secure any stay on this part of the
impugned orders.

4. Mr Bhobe, however, submitted that the 1espondents
arc undertaking some tourism related activities in the
sult property without obtaining permission from the
statutory authorities. Mr Diniz states that in the
past permissions were obtained [rom the authorities
for carrying out such tourism related activities. He
states that even now applications have been made ov in
any case will be made to the authorities for obtaining
permission to carry out such activities. lle states
that such applications will be made to the Goa Coastal
Zone  Management  Authority (GCZMA)  and  the Canacona
Municipal Council. lle says that i permissions from

anv other authorities arve required, the same will be

]

o
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applied for. My Diniz states that it s

' N ' o .3 . ' 4 ‘ ‘ ) [ ’”.
permissions are obtained (hat the activities Wi |
carvied out in the sujf —

somel 1mes

O M Diniz submits (ha the authorities

decline (o entertain application seeking permission of

the grounds of pendency of the suit or any litigation.

Accordingly, it is clarified that the authorities ate-

> 1 ~y ‘_‘ AT . » . G
hetderthg  (C orrection carried out per order 9. 21)

shall consider (he applications seeking permissions on
their own merits ang in accordance with law without
ol the

being  unduly Influenced by the pendency

proceedings. However, if the appellants have any
legitimate grounds to oppose for such permissions it

is open to them to file their objections which should
also be considered by the Authoritices.

6. If the permissions are obtained, [liberty is granted
1o the respondents (o applv to this Court to undertake
tourism related activities in the suit property bhased

such an application, the

upon such permissions. To

permissions so obtained from the authorities must be

annexed”

2. That without prejudice to his rights and contentions on
merits and otherwise, the Applicant states that as in the

past, the Applicant has applied for and obtained due

L)

W
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. . R in the
permissions to conduct toursim related activities 11

suit property, as already set out in detail in the plaint.

3. The Applicant states that on 18" August, 2023, the
Applicant applied for permission /approval to the Goa
Coastal Zone Management authority, for erection of
temporary structures ie 25 cottages and 1 shack In
Survey no. 80/1 of Nagorcem, Palolem, Canacona- Goa 1n
terms of the CRZ Notification 2011 as amended from time
to time. The Applicant states that due to his personal
difficulty, he had authorised one Shri Mansur Shaikh,
resident of House no. 100, Colomb, Palolem, Canacona to
prepare and pursue the applications to secure all due
permissions as required from the competent authorities
in accordance with law.

4 The Applicant states that by Order  no.
GCZMA/S/Shack-Hut-Cott-Tent/22-23/25/65 dated
08/04/2024, the Goa Coastal Zone Management
Authority (GCZMA) has, after due process, granted
permission /approval for erection of temporary structures
ie 25 cottages and 1 beach shack in Survey no. 80/1 of
Nagorcem, Palol‘em, Canacona -Goa, in terms of the CRZ
Notification 2011, as amended from time to time. The

Applicant annexes hereto a copy of the said permission

<

¥



dated 08/04/2024 granted by the GCZMA as

R3/EXHIBIT A.

5. The Applicant states that thereafter, due permissions
were applied for from the Canacona Municipal Council
vide by application dated 21/08/2024.

6. The Applicant states that “SEASONAL PERMISSION”
has been duly granted by the Canacona Municipal

Council under Number

CMC/Tech.Sec/Permission/2024-25/1821 dated
08/10/2024 for erection of 1 shack and 25 seasonal
temporary structures in the suit property bearing survey
no. 80/1 situated at Colomb, Canacona, Goa.

7. The Applicant states that the permission granted by
the Canacona Municipal Council is valid upto 315 May,
2025. A copy of the said Seasonal Permission dated
08/10/2024 granted by the Canacona Municipal Council

is annexed hereto as R3/EXHIBIT B.

8. The Applicant states that the tourism season has

begun in the State of Goa and the Applicant has the

relevant permissions to carry on tourism related activities

in the suit property as duly granted by the competent

authorities.
9. The Applicant respectfully submits that the present

application is being filed in accordance with and towards

.

%M
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compliance with the Order dated 9" November 2023 for
conducting tourism related activities in the suit property.
10. The Applicant states that the Applicant is legally
compliant and entitled in accordance with the applicable
laws to conduct his tourism related activity /hospitality
business.

11. The Applicant respectfully states that the above
orders and permissions of the competent authorities are
duly granted and are valid and subsisting as on date.

12. The Applicant states that grave and irreparable
prejudice will occasion to the Applicant above named in
case the Applicant is not permitted to carry on his
business activity as permitted by the competent
authorities and after having succeeded in the proceedings
for temporary injunction at the interim stage of the suit.
13.In the above facts and circumstances and in
accordance with the liberty granted by this Hon’ble Court
vide order dated 9" November, 2023, the Applicant
therefore most respectfully applies to this Hon’ble Court
to undertake tourism related activities in the suit
property based upon the aforesaid permissions duly

granted by the competent authorities.

N
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PRAYER

The Applicant therefore respectfully prays that in the

facts and circumstances, this Hon’ble Court be pleased to:

A) Pass appropriate orders permitting the Applicant above

named to undertake tourism related activities in the suit

property;

B) Such other and further orders as this Hon’ble Court

may deem fit and proper.

~

Porvorim- Goa %Qj

24" Qctober, 2024 APPLICANT

AFFIDAVIT
I, Suraj Balekar also known as Suraj Ballikar, son of Shri

Baban Ballikar, major, business, residing at House no.
262, Deulwada Bali, Balli, Quepem, South Goa, Goa do

hereby on solemn affirmation state and submit as follows:

*

%\/’
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. P = c (1 the
1.1 say that 1 am the Applicant above named an

022
Respondent no. 3 in the Appeal from Order no. 16/20

filed by the Respondent/Appellant in the Appeal from
Grder no: 162000,

" , e
2.1 say that the competent authorities have granted du
permissions and approvals to erect temporary structures

on the suit property for conducting tourism related

activities and the copies of the said permissions as

annexed by me to the foregoing application are true

copies of the permissions & approvals granted by the
competent authorities.
3.1 say that the contents of paras 1 to 11 and 13 of the

foregoing application are true to my knowledge and the

records and the contents of para 12 are my submissions
on legal advice.

Solemnly affirmed at

On this 24" day of October, 2024 DEPONENT

Identified by: ¢
Solemniy affintned bsfore me by
the deponent /s Who

isfare

w v

Who !

NOTARI

NOTARIAL

NOTARIAL

NOTARIAL
Salcete Tzaiul

STATE OF
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GOA COASTAL ZONFE, MANAGEMENT AUTHORITY

Clo n\‘\’?:‘!"\n‘\cm of Environment & Climate Change, (Govt. of Goa)
A% Floor, Dempo Tower, Patto Plaza, Panjim-Goa.
Website: WWW.CZIma.goa.gov.in

Ref. No, GCXM/\/H/S\\;\Ck-\hn-(lou-'l‘cnl/22-23/25/(- 5

Dated:¢2 k412024
To,,
Mansur Shaikh,

H.No. 100, Colomb, Palolem,
Canacona - Goa.

Sub: Permission / Approval for crection of Temporary Structures i.e. 25 nos of Cottages

'.md.()l Shack in Sy. No. 80/1 of Nagorcem Palolem, Canacona - Goa in terms of CRZ
Notification, 2011 as amended.

Ref: 1. Your application no. nil dated 18/08/2023.
1. CRZ Notification, 2011 as amended from time to time,

Sir / Madam,

With reference to your application on the above mentioned subject, it is hereby conveyed
that the Goa Coastal Zone Management Authority (herein after referred to as ‘the GCZMA’, in
short) has examined your proposal in its 390" GCZMA Meeting held on 12/03/2024 in
accordance with the provisions of the clause 8 (v) (3) (iii) of CRZ Notification, 2011 as
amended from time to time for CRZ of Goa issued by the Ministry of Environment, Forests &
Climate Change, Government of India. Accordingly, after detailed deliberation and discussion,
the Authority decided to grant approval for erection of Temporary Structures i.e. 25 nos of
Cottages of area 395.25sq.mtrs and 01 Shack of area 37.00sqmtrs made of wood and /or
natural/biodegradable material only in the property bearing Sy.No. 80/1 of Nagorcem Palolem,
Canacona — Goa subject to the conditions as specified in the Beach Carrying Capacity Report
and further compliance of following conditions.

1. The provisions of the CRZ Notification 2011, (as amended), should be strictly adhered
to by you. No activity in contravention to the provisions of the CRZ Notifications shall

be carried out.

2. The applicant shall take all requisite environmental safeguard to ensure that there would
not be any environmental degradation in this area.

3. The traditional access, right of way, easement shall not be blocked by the applicant.
4. Shacks ,huts, tents, cottages and huts/ tents/ cottages in private areas shall be erected
using eco-friendly materials such as bamboos/wooden poles with thatched palm lez;ves/
thatched bamboo mat roofing as far as possible and for structural support wherever
required Gl-pipes / mild steel framed structures could be permitted. However, in case of
paucity of wood the same may be erected out of the other modern materials such as
synthetic, steel, nylon fabric etc. for the purpose of frame work due to unpredictable
weather conditions. However the same shall not exceed 30% of the total material
required. Use of concrete is banned. Grouting, plastering laying of PCC/ RCC on the
floor/ structure/ digging of soak pits/ digging and laying of pipes/ metal staircases

grouted in cement etc. shall not be permitted as per the guidelines issued by the
GCZMA.
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10.

11.
12.

15.

16.

In the event of any change in the project profile, a fresh reference shall be made to the
GCZMA.

The GCZMA may stipulate any additional conditions subsequently if deemed
necessary, for environmental protection which shall be complied with.

The office of the GCZMA reserves the right to revoke this recommendation /
clearance without prior intimation of non compliance of any one or more of the
aforestated conditions.

You are required to obtain all the requisite permissions / licences / NOC etc from the
competent Authorities before actual operation of the said temporary structure/
enabling activities. This NOC is issued without prejudice to any other permission as
required under the law including that of ownership of the property, property dispute,
casement rights, court case etc. As such, prior to the crection and operation of the
aforementioned ‘temporary seasonal structures, it will be incumbent upon the
applicant to obtain all the requisite permission / NOC / licences etc from the
Authorities / Departments for any other authority as required under the law including
from the local authority, Goa State Pollution Control Board, Revenue Authority,
Department of Tourism, etc.

Regular site inspections shall be carried by the team comprises of the Expert Members
of the GCZMA and or other Authorities / Departments to ensure compliance of
aforestated condition. In case of any non compliance of the terms and conditions
stipulated above, the action as deemed fit including that of demolition of structure,
disconnection of Power / Water supply will be taken.

The said structures should be one meter above the ground on stilts of wooden poles
wherever possible. However the ground clearance should not be more than 1.5 m.

The applicant will not transfer by any mode his premises to any other person.

This permission stands automatically revoked in case of any illegal/unlawful/immoral
acts done by the applicant/proponent and or agent, lawful power of attorney holder ,
authorized person, any person acting for on behalf of the applicant/proponent in the
said structures.

Further this approval also shall stand automatically revoked in case of any standing
order of court of law/trib\.inal, arbitrator, quasi-Judicial authority etc. in force and

suppressed by the applicant/proponent or otherwise.

All temporary structures shall maintain a standard buffer of a minimum of 3 m from
adjacent huts/tents/cottages.

Appropriate use of renewable cnergy such as solar and wind energy to be used
wherever possible.

Potable water requirement for domestic and tourist population has to be made
available. The quality of water to be supplied should meet the national standard.

Measures like rain water harvesting should also be encouraged to have access to clean
and potable water.



18.

20.
21.
22.

23.
24.

25.

20.

Separate bins for different types of solid wastes ( source scgregation of solid wastes
biodegradable and non bio-degradable) shall be provided by the operator. It will be
the responsibility of the plot owner to dispose the waste generated from their plots to
the respective bins. The Municipality/Village Panchayat or the contractor appOimed
by the Department of Tourism, as the case may be, shall collect waste from time to
time and hand over the non- biodegradable waste to the Goa Waste Management
Corporation. Solid waste to be transported to the solid Waste Management Facility at
Calangute by the Village Panchayats in North Goa whereas in South Goa it will be
responsibility of the owner/authorized representative to dispose the same by
composting/biogas plant or to transport to the piggeries for the biodegradable waste.
In case the property on which these structures arc permitted to be erected has several
title holders any dispute/objection to this permission by any such title holder/holders,
this permission shall stand revoked. This permission would be withdrawn in case an
objection from owners regarding lease is filed before GCZMA. No hearing in the
matter shall be allowed.

The validity of this permission is for 07 years from the date of issue or period of
lease whichever is earlier. This permission should abide by the Notification dated ki
May 2017 S.0 1393(E) issued by Ministry of Environment, Forests and Climate
Change.

The fee may be revised by GCZMA.

All the structures shall be of ground floor in nature.

For private plots abutting the beach, a minimum set back of 3 mts from the survey
boundary shall be kept by the applicant.

You should not barricade the proposed site.

In case of lease, the permission is conditional on the period of lease only and on the
consent of the land owner.

All the other conditions as mentioned in Beach Carrying Capacity report w.r.t. FAR,
construction material, spacing between huts, consent to establish from SPCB etc.
shall have to be followed by the applicant.

This permission is liable to be revoked, if it is found, at any stage, that the
application contained false information / wrong plans / calculations / documents /
misleading or false information, etc. or documents not submitted as called for in this
application.

Structures shall not be removed and dismantled during the month of June to August:
Provided that the facilities available in these structures shall remain non-operational

during the month of June to August™.

7.8
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28. Any appeal against this provisional permission shall lie with the Hon’ble National

Green Tribumal, if preferred within 30 days as prescribed under section 16 of the
National Green Tribunal Act, 2010,

Yours faithfully,

s

(Johnson B.l Fernandes)
Member Secjctary (GCZMA)
Encl: As above
Copy to:
1;

P.A to Sccrctary (Environment & CC) / Chairman (GCZMA), Secretariat,
Porvorim.....for kind information.

2. The Chairman, District Level Committee, Collectorate Building, South-Goa ....
for kind information.

3. The Director, Department of Tourism, Government of Goa, Patto Panaji Goa....
for information and necessary action.

4. The Member Secretary, Goa State Pollution Control Board, Saligao-Goa .......
for information and necessary action.

5. The Commissioner of Commercial Taxes, Vikrikar Bldg. M.G. Road, Panaji-
Goa.... for information and necessary action.

6. The Dy. Collector & SDO, (Canacona), Canacona- Goa.... for information

7.

The Secretary, Village Panchayat of Nagorcem Palolem, Canacona Taluka .... for
information and necessary action.
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SHOWING PROPOSED TWENTY FIVE

PORARY COTTAGES AND ONE SHACK IN LAND
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CANACONA Wﬁfﬁﬁ"f’?f’o‘fuwcﬂ; B

Canacona-Goa
| o mC/Tech.Sec/Permission/2024-25, |87

Date :0%/ 42024

/~ ’7]/\1)““(\‘“0“ did: 21/08/2024 inward under No.3262 dtd: 01/10/2024
N ({,‘l wal Receipt No. 04479, 04480 & 04481 did- 08/10/2024

VAN

R S/S]mck-l!uls»(lml*l‘ml/}’.1‘~}‘,L§/75/(»f; dated 08/04/2024
/bff‘ A dsfderfiking filed by applicantin regard to structural stability & compliance of terms
hidicoplivion of GCZMA NOC.
y ‘,mbn( Wsolution No.6  passed in the Jouncil Special Mecting dated: 05/09/2024
g\ , \ yy
\ \:\ ‘\_:: L\‘ ' SEASONAL PERMISSION
\\uv’\ {

s

\i@;{ﬁﬁsuance to the NOC issued hy GCZMA/S/Shack-Huts-Cott-Tent/22-23/25/65 dated
08/04/2024 Seasonal permission/Licence is hereby granted to Shri Mansur Shaikh r/o padamol,
Sirvoi, Quepem-Goa for erection of 01 Shack and 25 Seasonal Temporary huts in the private property
survey No. 80/1 situated at Colomb, Canacona within the jurisdiction of the Municipal ‘Councﬂ for the
current tourist season i.e. from 01/10/2024 to 31/05/2025 and subject to the followmg condltuohns1
- additon to the conditions laid down by Goa Coastal Zone Management Authority and other
withonues.

1 4 G - : canliness in and
b The vicencee shall strictly maintain hygienic conditions, sanitation and the clcabnl b

. . A age materials.
around the seasonal huts by making proper arrangement for disposal of waste/garbag

i joini lot. The
-~ Hle/She should not discharge filthy water or liquid or garbage in the adjoining area of the p ;
r and garbage shall be dumped and
e licencee should

de activities in a

Licencee should maintain a dustbin where all the waste matte s
remove the same regularly, so as to maintain surrounding area clean and “dz‘

: ra
mstall bio-digester to dispose off day to day wet garbage generated through t

scientific manner.

2 The Licencee shall not sublet the temporary huts/shack licence/permission granted to him to any
sther person.

(3 :eol apce[:?ties other than for which the licencee has been issued shall be carried on the Shack/huts
including any nature of illegal activities.

4. The Licencee shall strictly abide with the relevant provisions of the Goa Municipalities Act, 1968 as

amended from time to time and Rules, By-laws framed there under. Besides, he/she shall abide with

the directives of Hon'ble High Court at Panaji Bench given in Writ Petition No0.150/1998, Rules &

Regulations of Town & Country Planning Department/Health Dept., Fire Station and other authorities

concerning to design and erection of Shack and timing of business, Sanitation etc.

5 The Licence is valid upto 315t May 2025.

6 After the expiry of licence period the Licencee shall close the above permitted temporary

structure/shack immediately within ten days after 31% May 2025 and the place is to be restored back

to 1t natural or original form and file report of the same to the Council as per Tourism  policy for

erection of temporary seasonal structures/beach shack, huts and others for the year 2024-2025.

7. Failure to comply wiih any of the other conditions of Fire & Emergency Services and Electricity
and Health authorities shall lead to cancellation of licence at once without notice.

8. The Chief Officer reserves the right to withdraw /revoke this licence at any time without any notice
and without assigning any reason thereof.

9 The Council has No Objection to give temporary electric supply to the licence as per the
requirements of the Department, during the period of the licence only.

10 While putting up the Shack/huts in the respective property, the traditional access/pathways used
by the public should not be blocked which may cause obstruction.

+1. Licencee is required to produce the NOC issued by the Dept. of Fire Services, and should take
10propriate measures in order to avoid any untoward incidents,

12 The Council shall be entitled to recover the expenciture, if any incurred for demolishing the

structure i the same 1s not closed on the site after the licence period.

.‘r"
Pz
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{he conditions laid down by council 11
4 s . : 'Mw'u‘(\\\/n(\- o

67I| The applicant shal submiy the fire NOC bof " should pe strictly followed H
14 elore Cr(‘C{\(\I\ of

- Seasonal shack /huts
n ' : i
teissued by this council inf

', The licencee shall display the lice
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\ salety of the struct,
0ld Fesponsible of the

el the property and applicant

| .

the shack/structures, s

0
3 3

Ire

Structure and any property dispute |

between the

18. Al the firefighting equipmeny shall be installed for f

Lvoid untoward incidences occurring due to fire '€ safety and necessary care shall be taken t
19. The applicant shall inform this counci|

10. Violation of above conditions wil| lead to forfeit of 5
21. This permission stands aulomancally revoked m(‘
by the applicant/proponent and or
person acting for on behalf of

afte . /
rerection of the [Nn;mrary shack/huts

ecurity deposit.
ase of any illegal /unlawful /immoral acts don
agent lawful power of

i‘PP“CHN/DI‘Opom\
22 The applicant shall be solely

untoward incidence at the p

«_\KOI‘!\C‘/ hx"l(lf“ f‘“ﬂ\“!",'.""! person
ntin the said shack/structure.
responsible for any loss of life and property in the event of any

. € place of business, Further licencee agrees to indemnify the Council/Chief
Qfficer and any of his staff from any liability,

any

Place : Canacona Goa.

Date : 08/ 112024 {\R
:; !‘,)v' 1;0"‘1
{ (RameﬁrN. gaonkar)

ANief Officer,
Canacona Municipal Council,
o Canacona-Goa.
To, .

Shri Mansur Shaikh, -
R/o0 Padamol, Sirvoi, Quepem-Gpa

Copy F.w.cs. for information & necessary action to :-
1. The Excise Inspector, Excise Dept. Canacona-Goa
2. The Health Officer, CHC Canacona-Goa.

3. The Asst. Engineer, Electricity Department Canacona

NOTARAL
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I/we are members of the advocates
Welfare fund and hence pay a coury fee of Rs.5/-
IN THE COURT OF BOMBAY AT GOA
MCA NO. /2024
IN
Appeal from Order no. 16/2022
SURAJ BALEKAR ..Applicant
V/s
WHITE RAJ RESORTS PVT LTD ..Opponents

I, Mr. Suraj Balekar, resident of H.No 262, Deulwada, Quepem, Goa,
» the Applicant herein hereby appoints, Adv. Amira A. Razaq

(MAH/2252/1995) to appear, plead and act, appear for me/us in the
above Writ Petition/Appeal/Application and to conduct the same on

my/our behalf to Order/Judgment/Decree/Award.

Presented in the courton 2$— (0 -20 24

L)

¥

‘Signature of the Applicant
\So‘rui 0 . a\liv,

Accepted by me:
Advocates:

Office at: 1 Floor, Next to Boa Casa,
St. Inez Post Office,

St. Inez-Panaji,Goa,403001

Ph:- 9422330099
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